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Visit by 3 Trade Delegation from
Uzandy

2878. SHRI RAGHUNANDAN LAL
BHATIA: Will the Minister of EX-
TERNAL AFTAIRS be pleased to state:

(a) whether a ministerial leve) trade
delegation from Uganda hag recently
visiteq India and discussed measures
for widening Indo-Ugandan co-opera-
tion in trade and economic flelds; and

(b) it so, the facty thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
{SHR1 BIPINPAL DAS): (a) No, Sir.

(b) Does not arise,

Branches of Zionist movement in
Bombay

2879 SHRI C. H. MOHAMED KOYA:
Wil the Minister of EXTERNAL AF-
FAIRS be pleaseg to state’

(a) whether brancheg of Zionist
movement work in India especially in
Bombay; and

(b) the steps Government proposes
10 take in this matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI BIPINPAL DAS)., (a) and (b).
Necessary informations are being col-
Jected

Trade through Suez Canal

2880 SHRI M. KATHAMUTHU:
‘Will the Minisier of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether Govesxnment have not
taken full advantage of the opening
of Suez Canal for our foreign trade;

{b) if po, the reasona therefor; and

{e) the measures proposed to be
tuken in this regerd?
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THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H M. TRIVEDI):
(a) Our National Shipping Imes have
been taking full advantage of the
opening of the Suez Canal in cpernting
in India's overseas trade.

(b) and (¢). Do not arise.
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Setting up of Vigilance Committees
Under Abolition of Bonded Labour
System

2882. SHRI RAM PRAFASH: WwWill
ihe Mimster of LABOUR be pleased to
state -

(a) whether Government have set
up Vigalance Committeeg at the Dis-
trict and Sub-Divisional levelg in each
State under the rules framed for the
abolition of bonded labour system;

(b) if so, the number of cases in
which restoration or possession of
properties was secured for emancipa-
teq labourers?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-~
GOVIND VERMA): (a) Under the
Bonded Labour System (Abolition) Act,
it is for the State Governments to set
up Vigilance Committees. The States





